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Order dated 3,8,05

Heard Mr,A.C.Mohanty,Ld.Counsel ippgariﬁﬁ,fbg the
applicant and perused the materials pidced on record
Mon-inclusiom o f the Bame of the applicint in the

elipibility list of Assistant Encineers (te oot JTS
Amwivg 2004

bene fit) as published during 2003 andAsi'is the sub-

ject matter of the grievance made in this O.A, under
Sectien 19 of the Administrative Tribumals Actg1985-
First draft of eligibility list was drawn viee.f, @
1.1,63 and the second one was drawn w.e.f. 1.1.04,
Repeated rapresentations cf the &pplicant hévina n@t‘
been attended by the Respondents, the Applicant has
appreached this Tribumal in the present 0.A 584/95.?
The last representation of the applicant was sudmit-!
ted on 21.,6,04; a copy of which is avéilable at page:
43 of this 0., |
Since the grievancesef the applicant are yet te be
redressed by the Respendents, this O,A. is herehy
dispesed of at the admission stage i

with @ direction te the Respondents teo

redress the grievance of the applicant as‘raiseﬁ in
his representations dtd, 12,11.03 at pace 26 and .
Atd,21.,6,04 at page 43 of the 0.5) The Respondents
sheuld cive due consideration to the aforesaid rep-

resentations of the applicant within a period of |
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received a copy of this 0,4,

60 days frem the date of receipt of a cepy ef

- > 4
this erder,
erder
Send copies of this/te the

Resp@nﬂ:nti’alnm
with copy o f this O.Az,anﬂ free copies of this
order be handed over to Mr,A.C.Mohanty,ld,
Counsel appearing for the applicant and te Mr.

A.Banunge,ld.Addl,.Standing Counsel;whe has




